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The Registrar (General),
National Green Tribunal
Principal bench
New Delhi
No. Date
Subject : Action Taken report in compliance of order dated 11-04-2023 passed by Honble NGT in OA
No 243/2023 titled Kamran versus state of uttar Pradesh & ors.

Sir,
In the above noted case Hon’ble Tribunal has directed that

. “2. According to the applicant, location of the brick kiln of the PP is at a distance of
125 meters from the existing brick kiln and is prohibited under the Uttar Pradesh Brick Kilns (Sitfing
Criteria for Establishment) Rules, 2012. State PCB issued notice to Respondent No. 4 to stop operation
of the brick kiln but it is still working.

3. We have considered the matter. We are of the view that the allegation needs to be verified
by the State PCB and District Magistrate, Amroha and remedial action taken, following due process of
law. An action taken report may be filed within two months by e-mail at judicialngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. A copy of the
report may also be furnished to the PP for its response, if any, before the next date......”

In pursuant to said directions a joint committee of SDM, Dhanaura, District-Amroha,
UP Pollution Control Board, Bijnor and Mining Officer, District-Amroha visited the alleged
M/s Rana Ent Udyog, Village Chuchela Kalan, Tehsil Dhanaura, District Amroha on dated
24-06-2023, in this regard a joint verification report/factual report has been submitted by
the above team. (verification report/factual report attached).

In joint committee report M/s Rana Ent Udyog,( Latitude- 29.007507 Longitude -
78.270727) Village Chuchela Kalan, Tehsil Dhanaura, District Amroha, the operation of
brick kiln was stopped in-compliance of closure order dated 09-05-2023 issued by UPPCB' to
the brick kiln under section 31-A of the Air (Prevention and Control of Pollution) Act, 1981.

Existing brick kiln M/s Rana One Ent Udyog (Formerly M/s Rana Ent Udyog, Village
Chuchela Kalan, Teshil Dhanaura, District Amroha, approx. 145 meter towards north-west.
(Latitude- 29.008747, Longitude - 78.270387) was found not in operation, i.e. was lying
closed in compliance of closure order dated 17-07-2021 issued by UPPCB to the brick kiln
under section 31-A of the Air (Prevention and Control.of Pollution) Act, 1981. Accordingly a
verification report/factual report is being submitted along with the present letter for kind
perusal and further action in this regard.

With regards,

Enclosure : Verification report/factual report by joint team.
Your’s faithfully,
N

ijay)
Regional Officer,
Bijnor
Copy : District Magistrate, Amroha for information and necessary action.

o

Regional Officer



57

Joint Inspection Report
In the matter of
Kamran
Versus
State of Uttar Pradesh & Ors.
(O. A. No. 243/2023)
Hon’ble National Green ,Tribunal
" (Order Date — 11t April, 2023)‘

Inspection done by

(Joint Committee on dated 24-06-2023) -

Page 1 of 5



1. Back Ground
2. Inspection
3. Observation

4. Conclusion

58

Contents -



l‘ 59

4 5

; Inspection report of M/s Rana Ent Udyog, Village Chuchela Kalan, Teshil
; -’{’Dhanaura, District Amroha in compliance of Hon’ble NGT order dated 11-04-2023
in 0.A. no. 243/2023 in the matter of Kamran Vs State of U.P, & Ors,

1- Background-

Hon’ble NGT, New Delhi has passed an order on 11.04.2023 iﬁ 0.A. no. 243/2023

in the matter of Kamran Vs State of U.p, & Ors. The main part of order are reproduced
here-

"2. According to the applicant, location of the brick kiln of the PP is at a distance of 125
meters from the existing brick kiln and is prohibited under the Uttar Pradesh Brick Kilns (Sitting
Criteria for Establishment) Rules, 2012, State PCB issued notice to Respondent No. 4 to stop
operation of the brick kiln but it is still working.

3. We have considered the matter. We are of the view that the allegation needs to be
verified by the State PCB and District Magistrate, Amroha and remedial action taken, following
due process of law. An action taken report may be filed within two months by e-mail at
Judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the

form of Image PDF. A copy of the report may also be furnished to the PP for its response, if any,
before the next date.

List for further consideration on 17.07.2023.”

2- Consistitution of Joint Committee-

In compliance of Hon’ble NGT order dated 11/04/2023 a Joint Committee was
constituted by District Magistrate, Amroha vide its order No.-136/N-50/General-2023 dated
28-04-2023. Copy is annexed as Annexure-1.

The members of the Committee are as under-

1- Sub District Magistrate, Dhanaura, District-Amroha.
2- Mining Officer, Amroha.
3- Regional Officer, U.P. Pollution Control Board, Bijnor.

3- Inspection of M/s Rana Ent Udyog, Village Chuchela Kalan, Teshil Dhanaura,
District Amroha - ‘

In compliance of Hon'ble NGT order dated 11.04.2023, inspection of the said
brick kiln was carried out by Official’s from RO, UPPCB, Bijnor, District Administration,
Amroha and Mining Officer, Amroha on 24.06.2023 in the presence of Shri Jabir Alj,
proprietor of brick kiln.

A - General Information-

Sr. | Date of Inspection 24.06.2023
No.

1 Name and Address of Brick Kiln M/s Rana Ent Udyog, Village Chuchela
Kalan, Teshil Dhanaura, District Amroha.
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2 Geo Co-ordinates titude- 29.007507
Longitude - 78.270727
3 | Year of Establishment 2019 (as informed by Brick kiln
‘, representative)

4 | Production Capacity Red Bricks- 21000 Number/Day
5 Raw Materials Sand, Soil and Water
6 | Consent Status and its validity Not obtained
7 Operational Status during visit Operational
8 | Stack Height 30 Meter high above ground level
9 Fuel Used Wood & Coal - 3.0 TPD
10 | Air Pollution Control system | Gravitational Settling Chamber

(APCS)
11 | Necessary approvals for | Not obtained

excavation of soil
12 | Status of Consent to Establish | Not obtained

(CTE)
13 | Fugitive Dust Emission control | Not found

measures
14 | Technology of brick kiln Fixed Chimney Bull Trench
15 | Zig-Zag Status Not found

B- Status of habitation-

Status of brick kiln | < Village Chuchela Kalan approx 500 meter towards south-

distance from west.

nearest habitation, | < Mango orchard approx 450 meter towards North-West.
Orchards and | < Existing brick kiln M/s Rana OneEnt Udyog(Formerly M/s
existing brick kiln Rana Ent Udyog, Village Chuchela Kalan, TeshilDhanaura,

District Amroha, approx. 145 meter towards north-
west.(Latitude- 29.008747, Longitude - 78.270387)

4- Observations -

The said brick kiln had been established in year 2019 without obtaining CTE
from Regional Office, UP Pollution Control Board, Bijnor and also not having
consent to operate under the provisions of the Air (Prevention and Control of
Pollution) Act, 1981.

The brick kiln had been established in year 2019, hence the guidelines issued by
U.P. Government vide notification dated 27.06.2012 for The Uttar Pradesh Brick
Kilns (Siting Criteria for Establishment) Rules, 2012 is applicable on said brick
kiln.

The brick kiln is not establish as per the Uttar Pradesh Brick kilns (Siting Criteria
For Establishment) Rules,2012 & notification dated-22-2-2022 issued by
Ministry of Environment Forest And Climate Change, Government of India
UPPCB, Lucknow vide letter no. H 93261/C-7/Ent bhatta/Air-650/closure/
Amroha /2023 dated-09.05.2023 has issued closure order under section 31-A of
the Air (Prevention and Control of Pollution) Act, 1981 against the said brick kiln
(Latitude- 29.007507, Longitude - 78.270727). Copy is annexed as Annexure-2.
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UPPCB, Lucknow vide letter no. H 63578/C-7/8053-8199/Sa-271/Amroha/2021
dated-17.07.2021 has also issued closure order under section 31-A of the Air
(Prevention and Control of Pollution) Act, 1981 against M/s Rana Ent Udyog
(New Name Rana one Ent Udyog), Village-Chuchela kalan, Dhanaura, District-
Amroha (Brick kiln of Rifaqat ali S/o Nizamatulla khan) (Latitude- 29.008747,
Longitude - 78.270387). Copy is annexed as Annexure-3.

The Brick kiln of Rifagat ali S/o0 Nizamatulla khan was also found not in
operation, i.e., was lying closed in compliance of closure order issued by UPPCB
on 17.07.2021.

During inspection, the operation of the said questionable brick kiln was stopped
in compliance of closure order issued by UPPCB on 09.05.2023.

5- Conclusion-

1-

The said brick kiln had been established without obtaining CTE from Regional
Office, UP Pollution Control Board, Bijnor and also not having consent to operate
under the provisions of the Air (Prevention and Control of Pollution) Act, 1981.

UPPCB, Lucknow has also issued closure order under section 31-A of the Air

.

(Prevention and Control of Pollution) Act, 1981 against the brick kiln M/s Rana
Ent Udyog (New Name Rana one Ent Udyog), Village-Chuchela kalan, Dhanaura,
District-Amroha (Brick kiln of Rifagat ali S/o Nizamatulla khan). dated-
17.07.2021. Further, during inspection the operation of the brick kiln was found
not in operation, i.e,, was lying closed in compliance of closure order issued by
UPPCB on 17.07.2021.

UPPCB, Lucknow had already issued closure order under section 31-A of the Air
(Prevention and Control of Pollution) Act, 1981 against the said brick kiln dated-
09.05.2023. Further, during inspection the operation of the said questionable
brick kiln was stopped in compliance of closure order issued by UPPCB.

6- Inspection team-

| Ns - Name Designation Signature
0.
SDM, Dhanaura, District-
1 Rajeev Raj Amroha.

Mining Officer, Amroha. %}(

2 | Dr. Ranjana Chauhan

Assistant Environment

Engineer Om m\ﬁg
3 Mahir Husain U.P. Pollution Control Board, —
Bijnor.
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Item No. 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 243/2023
Kamrén . | Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 11.04.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Naved Alam, Mr. Akbar & Mr. Fahad Abduilah, Advocates

ORDER

1 Grievance in this application is against operation of Rana Brick
Kiln, Respondent No. 4 in District Amroha, Uttar Pradesh, the Project
Proponent (PP), in violation of environmental norms particularly the siting
criteria. |

2. According to the applicant, location of the brick kiln of the PP is at
a distance of 125 meters from the existing brick kiln and is prohibited
under the Uttar Pradesh Brick Kilns (Sitting Critéria for Establishment)
Rules; 2012. State PCB issued notice to Respondent No. 4 to stop

operation of the brick kiln but it is still working.

3. We have considered the matter. We are of the view that the

allegation needs to be verified by the State PCB and District Magistrate,
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AmmhlnMremediallcﬁonmkcn.hllowingdueproceuofhw.An
action taken report may be filed within two months by e-mail at judicial-
DgYagov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF. A copy of the report may also be

furnished to the PP for its response, if any, before the next date.
List for further consideration on 17.07.2023.

A copy of this order be forwarded to State PCB and District

Magistrate, Amroha by e-mail for compliance.
Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

April 11, 2023
Original Application No. 243/2023
DV




